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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.1426/97

Between

M. Gangi Reddy

and

1, Secretary
Deptt. of Defence Production

& Supplies, DHQ PO
New Delhi 11 ’

2. Controller of Defence Accounts
| ' ' - {(Funds)

TDE Wimg
Meerut Cantomment

Counsel for the applicant

Coumsel for the respondents

Coram
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*

: Respondents
: 8, Lakshma Reddy
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¢ K. Ramulu
CGSC

Hom, Mr. R, Rangarajan, Member (Admn.)
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0A.1426/97 : " dt.20-7-98

Order

Oral order (per Hon. Mr. R. Rangarajan,' Member (Admn.)

-

Heard Sri S. Lakshma Reddy for the applicant and |

Ra_mulu for the re&pondent‘s.

Ms. Shyama for Mr, K.
1, The applicant in this OA was appo;ﬁtgd‘as Chargeman
Grade I on 9-8-1965, in the Department of Defence Pro-
duction. He grew up with the organisation and retired

as Joimt Comtroller imn Junior Administrﬁ;ive grade -

Selectioi Grade on 30-6-1996, He submits that he was to |
get an amounﬁ of m.2,65,107/- as PF congrtbution and he
has withdrawn on various oqcagigna amougt;ng to .

1,98, 221/~ thus ha is emtitled for azqugpof fs. 66,886/~ as
net amoulélggzgéiq;fi retirement. But 1h the enclosed
statement at page 12 of the OA a different calculation

has been shown by the respomdeats. An amoumt of Rs. 44,824/~
is alleged te be deducted from that amou;t as per annexure-IIJ
‘dated 11-9-96. .The applicamt d;sputes the calculation.

2, _Thil‘oA is filed prayimg for a declaratioa that the
action of the respon&ents ia deducting alsum of s, 44,824/~

is illegal, arbitrary as the amoumt of Rs.22,062 is met

proeperly accountégg for and for a conﬂequeﬁtial direction

to the respomdents to pay a sum of u.66,%86/- with
interest as per rules on the missing ameﬁat‘of Rs.22,062/-

from 30-6-96 at 18% p.a. till the paymené.

3. The respondeats have filed their reply. They have

given the details for deducting the amount Rs.44,824/- in
para-3 of the reply., But that fact has been disputed by
the applicant in his rejoinder, Frem the'abovg contention

" and the ceumter contemtion it is no;,gocsible for this

y ! -2




Tribunal to give a proper judgement umless the various
details of accounting as given by the respondents and

the applicanat i& examined fully. iherabove examimation

is a factual ore, It is met mecessary for the Tribunal

to examine the_factual details and bothfthe respondents

and the applicamt are equally respemsible to check the
factual detailsiautualﬁbasil-with all Ehe details availéblf
with them amd come to amg agreed coaclusion in those items
where there is mutual disagreement, Then omly the question
of examiniag thosgk’:ints arise, Hence, op-—my—part I find
that the OA cam be disposed of directiué Rqspondentfz to
sit the with the applicant and £inalisef;ccounting details
on the basis of the available facts with the respondents
as well as with the applicant on the basis of the mutual
discussion. K|dinutes have to be drewr imdicating the
difference of epinion if any between them and signed by
both the parties. That will sclve the disupte in this
case.(caw“ﬁw oelauke -

4, In view of the above the following direction is

given :

Respendent-2 or his subordinate officers met below
the rank of senior scale officer should visit Hyderabad
‘aloag with the files in comnection withjthe settiement
oftpifment due to the applicamt. That official should fix
up @ firm date with the applicant for meeting at Hyderabad.
Durimg the meéting both sides should difbuss the issue |
thread bare om the basis of the details avalable-with them
and come to a decisive conclusion Which}should be recorded
and signed by both. Mutual disagreemen& if any must be

recorded im a detailed fashiom sc that im case such mutual




‘disagreemen,t is challenged@-&m*rhn can be resolved

amicably.

reéeipt of copy of the judgement.

S.

\
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Time for compliamce 1§ four months from the date of

With the above directiem the OA is disposed of. No costs.

=

Hz hare

"{R. Rangarajam)
Member (Admn., )

_
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Dated ¥ July 20E 98
dictated im Open Ceurt
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